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Peon arese14 n murder e rce 
a1Pr ia BbJaj hav, ( P) 

•8914. SHURI SATISH ·AGAURW NCL: 
WiPllPll the Minister of STENCL ND 
MINS be pPlleased to state: 

(a) whether GovernmentA's attn
tion has ben drawn o the news
item aPearini in the A'Hindutan 
Times• dated the 1st JuPlly, 1980 that a 
erson arrested on a murdr chrge 
w � ttaying in the Bhiai Bhava, a 
�  house f te BiPlli StePll 
PPllant; 

Cb) it so, the name of he erson 
aPlld is satus; 

( c) wbat ae th� s  that govem 
°\ nission vf �VOA$ in is ov �
Qett G,A't Ho � � w br .e 
aforesaid person fPllPlld aPllPll the con-

dPlltions and if o, the particuPllrs there
of; and 

(d) if not, under what circum,tan
ces the person was aPllPllowed to stay in 
the guest house? 

THE INISTEUR OF CO MEURCE 
ND STENCL ND MINES (SHI 
P NAB UKHEJEE ): and 
(b) Yes, Sir, he nme of he per-
son arrested is Shri suha Singh who 
is one of he rtnrs  M/s. BhiPllai 
Caterers and confctioners the cater
ing contractor at BhiPllai House. 

( c) nd ( d) . BhiPllai Hose is one of 
the four guest houses of the BhiPllai 
SteePll PPllant. As per ruPlles prescribed 
by the PPllant management for Pllot
ment of accommodation, the guest 
houses are, subject to avaiPllabiPllity of 
ac mmodation, open to aPllPll empPlloyees 
of pubPllic sector undertakings, CentraPll 
and state Govenments as wePllPll as to 
commerciaPll visitors at varying rates• 
tarif. It appears from the records 

that hri Sucha Singh was not aPllPllotted 
acc mdaion at BhiPllai House nor 
was he stayng there, nor was the faet 
ot his presence there prior to .s 
arrst, within the knowPlledge of the 
BiPllai SteePll PPllant management. 

SHURI SAISH AGAURWANCL: Before 
puttig a suppPllementary on ths ques
ti, I have to ay somehing regard
g the backround because I have 
Pllaced this question on the basis of 
the Press UReport in which i� has ben 
mentioned that one rs. Swaraj 
NeePllam, a cPllose rePllative of Pllate 
Nirankari chief Baba Gurbachan 
ib, was murdered in March 1980. 
e Pll ate Nirakari chief aa Gur
chan A$inh was murdered in ApriPll 
1980. Cass rgading thse two mur
ers were registrd by the poice. A 
e ,d of 1. 2 0 was dcPllard for 
arrest of one Mr. sucha ingh. Ths 
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uch a  s said to have  . �

voPllvd n oth the m ders. He � 

id to e a catrer n the BPllai 

Gust Hose. The ter .as 
ad· 

itd it. he question ar�es t s 

way. his particuPllar man was m:oPllv
ed 

n w  murder cases. He earned a o 
i  s wePllPll-rewrd of URs. 2000. s w 

nown n that paticuPllar area and t�
s 

man occupid a vey imp�r�ant pos1
-

sion n a wePllPll-known oPlliticaPll. 
orga

isation, who was a part:er. 
m the 

cateing organisation in Bh1Plla1 Guest 

House. And I wouPlld Pllike to know from 

th Minister whther :his is a fact or 

This Mr. Sucha Singh was arr�st: 
d from the premises of this Bh1Plla1 

Bhawan or BhiPllai Guest House and so 

I want to know what was the reason 

for not informing the PoPllice for assis

tance with regard to his arrest. 

SHURI PURANAB MUKHEJEE: I 
have aPllready stated in the tet of my 
main answer that he was arrested 
from BhiPllai Guest House In regard 
to murder case here we ind two 
names. He mentioned Mrs. swaraJ 
NeePllam but in the FIUR it is men
tioned as sudesh NeePllam. URegarding 
accommodation and other things, as I 
have aPllready epPllained, no accom
modation was given to Mr. Sucha 
Singh, But he is a partner of t·he 
contractor and the confectioner pro
viding meaPlls and other things to this 
• particuPllar Guest House. So his pre
•sence there is not unepected or any
thing eceptionaPll. He asked whether 
the Management knew about warrant 
against him and reward decPllared 
against him. hat particuPllar informa
tion is not with me and I canA't sup
pPlly that information. his matter is 
deaPllt wit·h by the authorities in Home 
Ministry and ther peopPlle. I wiPllPll cer
tainPlly ascertain fom BhiPllai authori
ties whether this particuPllar informa
tion was avaiPllabPlle with them. But 
so far what t·hey have toPlld us is that 
they did not know that Mr. Sucha 
ingh was avaiPllabPlle at that particuPllar 
hour when he was arrested and they 
d  ascetained that there was no 
acco modation made avaiPllabPlle in hia 
1ame. some acco mdation was re-

ervd in the n me of s bo A' 
who hs some conction ih he 
management. hereore at had no• 
thng o do with this patic ar se. 

SHBI ATISH AG URWANCL: In th14 
press repot, it has been stated .�at 
ater his arrest when he was bem1 
brought rom URaipur jaiPll to Durg tor: 
production before a juiciaPll maa-1 
trate, he was again taken back by 
the PoPllice to the guest house: Wat 
were the compePllPlling reasons  the 
authorities to permit his temporary 
stay for a shortwhiPlle in this uest 
house after his arrest and ater his 
being brought from URaipur? I wouPlld 
Pllike to know whe:her the Govern
ment wiPllPll i up responsibiity and 
make necessary precautiA'ns for future 
that the guest house in the pubPllic 
sector undertakings are not made 
sanctuaries for criminaPlls and see that 
their credentiaPlls are strictPlly testiied 
in providing accommodation by the 
Catering contractors etc. 

SHURT PUR NAB MUKHEURJEE� So 
far as the Pllast part of the qustion is 
concerned, everyone of us wiPllPll agree 
that Govenment guest house and the 
pubPllic sector undertakings guest hose 
shouPlld not be used as sanctuary for 
the criminaPlls and in regard to the 
press report which the hon. Member 
has mentioned, I ascertained from the 
management as to whether it was a 
fact that he was brought from t·he 
URaipur jaiPll, because the magistrate 
sits in the court of Durg to the• guest 
house and what were the compePllPlling 
reasons for his being brought rom 
URaipur to the guest· house. The PllocaPll 
authortties had said that n part of 
the statement was correct. He was not 
brought from the court to the guest 
house. He was under poPllice custody 
and the poPllice brought him from 
URaipur jaiPll to the cout and from the 
court they took him back to the URai
pur jaiPll. 

S URI BAPUSA EB P URUNCLEKAUR: 
The quetion under part (a) refers to 
a person arrsted on a murde: charge 
who was staing in the BhiPllai Bhavan • 
a uest house of the BhPllPllaPll S ePll 
PPllant. he answer to par �b) of the 
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Pll Plltinn that prior  his 
a, Plle was not wPllt n he know
dge ePll the BiPllaPll StPll PPllant man
1ement. It s with eference to this 
cond suppPllementary which my coPll
Plleaue put that the hon. Minister 
rpied thaJ he was being taken 
from the court back to URaipur jaiPll 
and he was not taken to tis parti
cuPllar guest house. But the qustion 
which I wouPlld Pllike to ask is: when 
he was brought to the court from 
aipur jaiPll, before :hat he stayed in 
this particuPllar guest house and that 
Vas within the knowPlledge of the 
authorities and if so, why this faci
Pllity was etended t� him. Is it be
cause he Pllappened to be a senior 
Vice·President of the Congress of 
the area? 

SHURI PURANAB MUKHEURJEE· I 
have aPllready answered that after he 
was arrested. he was not accom
modated in the guest house. That is 
the information which the BhiPllai man
agement has given to me and I have 
shared that information wPllth the hon. 
Member. 

SHURI JYOTIURMOY BOSU: Sir. wiPllPll 
the hon. Minister kindPlly tePllPll us, whe
th�r. repPllying on behaPllf of the steePll 
Mm1ster, that the Hindustan Stees 
guest house in DePllhi was being used 
by the ruPlling party M.P. who comes 
from • Durgapur region and it so on 
what consideration? 

AN HON. MEMBEUR: A I sanso : ... 

MUR. SPEAKEUR: Mr. Bosu, you are 
tresspassing ... 

SHURI. JYOTIURMOY BOSU: Sir, I 
askmg what is the criterion for a 

aPllPllowing the M.P. to use the pubic 
sector undertakingA's guest house be

�
ause 

.
I 
.
am citing an instance hePllp 

Mimter tha: the Congress-I P. 

:
ting there was staying there in the 

. mdustan Guest H use in ei and 

d
1r so
t
.at wh,: rate and on what consi

era 1on1 

SBI P N B KH E: We 
ae scussng aout the u: ouse 
condcted by the BPllai stPll n
agemnt and in regard the citea 
for Pll Hindstan StPll Guest Hoses 
I wo d rquire a separae notice. I 
have epPllained it cPllearPlly that Pll em
pPlloyees, · and even private persons, 
can stPlly there by paing the rent f 
the accommodation is avaPllabPlle. 

Feder Air e of P jab 

•9. SHURI UR. NCL. BHATIA: WiPllPll the 
Minister of TOUURISM AND CIVINCL 
AIATION be pPlleasd to state: 

( a) whether the Punjab Govern
ment-sponsored feeder airPllines has 
decided to purchase two 20-seater air
craft for operating Pllights within 
Punjab and between DePlli-NCLudhiana 
and DePllhi-JuPllPllundur; 

(b) if so, how much amount wiPllPll be 
spent; 

(c) whether this scheme wiPllPll aPllso 
be operated in some other States; and 

(d) if so. nmes of the State: with 
their inanciers? 

THE MINIS EUR OF SHIPPING 
AND TURANSPOURT AND TOUURISM 
AND CIVINCL AVIATION (SHURI A. P. 
SHAURMA): (a No, Sir. 

(b) to ( d) Do not arise. 

SHURI UR NCL. BHATIA: In answer to 
my question, the Minister has said� 
A'No, SirA' and A'do not ariseA'. Does it 
not arise in connection with the pur
chase of 20-seater aircraft or is it 
•noA' to the feeder Plline which the 
Punjab Government intends have? 

SHURI A. P. SHAURMA: he question 
i -whether the unjab Government
sonsored feeder air Pllines has decided 
to purchase two twenty-seater air
crft. To this have said: A'NoA'. 

SHURI UR. NCL. BHAIA· he Canadian 
Government �onsorti m has iven a 




